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O R D E R 

 
16.07.2019   - Learned counsel representing Administrator submits that despite 

a specific direction by this Court the relevant documents have not been provided.  

The explanation offered by Learned counsel for appellant does not satisfy us.  In 

the given circumstances, we direct the appellant to provide the requisite 

documents set out in para 12 of affidavit filed by Administrator within two weeks 

failing which we shall be constrained to adopt legally permissible coercive 

method.  Appellant No.1 shall remain present in person on the next date of 

hearing and also file the affidavit of compliance. 

2. List the appeals for hearing on 8th August, 2019. 
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